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PER: CORAM                               
 

 This application has been filed in pursuance of instructions in F. 

No. 390/Misc/116/2017-JC dated 22nd August 2019 of Central Board 

of Indirect Taxes & Customs to withdraw appeals on ascertainment of 

conformity with threshold value in legacy disputes. 

 

2. We have heard Learned Authorised Representative.  None 

appeared for respondent herein.   

 

3. The application is allowed and the appeal is dismissed as 

withdrawn.  Cross objection also stand disposed of.   

 

(Dictated & pronounced in open Court) 

 

 

 

(C J Mathew) 

Member (Technical) 

 

 

 

(Dr. Suvendu Kumar Pati)  

Member (Judicial) 

 

Prasad 


